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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE.
ORIGINAL APPLICATION NO: 62/2024 (WZ)
LETTER PETITION NO: 25/2024.

In the matter of

Mr. Suryakant J Shelke ... Applicant.
V/s.
M/s. SKB Builders India Pvt. Ltd. & Ors ... Respondents.

Objection toward E.C by filing detail
reply on Affidavit filed by MPCB
dt:18/11/2024.

I Shri. Suryakant Janu Shelke, Age 51 years, Profession:
Advocate, filed a Complaint against those RMC Plants for operaﬁng
illegally without obtaining consent & the MPCB failed to prosecute
them under The Environmental Law (The Environment Act, 1986,
The Air (Prevention & Control of Pollution) Act, 1981, The Water (
(Prevention & Control of Pollution) Act, 1974 & Solid Waste

Management Rules & other provisions. I say that, she also fails to

calculate the Environmental Damage Cost properly.

1. I say that, as per the Affidavit filed by Rutuja Bhalerao, the Sub-
Regional Officer, Raigad — 2 of the Maharashtra Pollution Control

Board, failed to bring on record the Environmental Compensation
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by collecting proper data. I say that the officer, just to protect the
Polluter, did the guesswork on E.C without doing proper
homework. She had committed perjury by filing a false Affidavit dt:
18/11/2024 before this Hon’ble Tribunal & adopted a corrupt

practice by furnishing false details.

. I say that, the officer fails to produce the documents on which
data/records the calculation of Environmental Compensation was
done. One of the easiest ways to calculate environmental
compensation was to use the electricity bill for a particular
unit/RMC plant. I say that, the concerned officer has the power to
call those documents/ record data & calculate the exact
compensation, but the best reason known to the officer why the said
documents were not called & guesswork was done, which shows

that the officers tried to save the compensation amount of the

Polluters.

. I say that, the MPCB officer fails to calculate Environmental
Compensation to be levied for discharged / to implement as per
waste management rules as per Chapter III & also fails to charge
Environmental Compensation for illegal Extraction of Ground

Water as per Chapter — IV of Exhibit — II of her Affidavit.
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4. Tsay that, as per the Affidavit of the concern officer she had stated

C:n

details about the company by name M/s. S.P.Enterprises, at sr. no
4 of the Chart shows that, the said Plant was functioning from
30/6/23 & the said Plant was closed on 20/12/23 as per the
closure direction, and days of violation were calculated up to 173
davs. 1 say that, the information submitted before the Hon’ble
Tribunal on the Affidavit was false & fabricated data was
considered to safeguard the polluter. I say that, [ am annexing the
copy of the Electric Bill of the said company and the copy of the
statement of Mr. Satish Amin submitted before the Human Rights
Commission which proves that the said RMC plant was
functioning from 1/1/2023. 1 say that, if the period is calculated
from 1/1/2023 it comes to a period of 353 days of violation.
Annexed herewith a copy of the Electric Bill & statement copy

marked as Exhibit “A”(collv).

I sav that, as per Affidavit details for Plant M/s. Pricon at Sr. No:
= shows that the said Plant is functioning from 10/11/23 & closed
on 23/1/24, the violation period was caleulated upto 75 days. I say
that, as per the record, the Gram Panchayat issued NOC on
18/11/22 & leave & licenses were executed on 30/11/22, but the

officer ealeulated the period from 10/11/23 which is after a lapse
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period of 1 year. I say that, for some Plants, the period of
functioning was calculated from the period of issuance of Gram
Panchayat NOCs. I say that the officer failed to produce the correct
data of the violation period of the said Plant for the best reason
known to her. I say that if, we calculate the period from the date of
issuance of NOC from Gram Panchayat i.e from 18/11/2022 to the
date of closure i.e 23/1/24, the violation period is upto 399 days.
Annexing herewith the report copy of the Mandal Adhikar of Alibag

marked as Exhibit “B”.

. I say that, as per Affidavit details for Plant M/s. Shree Samarth
RMC Supplier at Sr. No: 8 shows the said Plant has been
functioning from 04/1/23 & closed on 23/1/24, the violation period
was calculated up to 385 days. I say that, as per the record, the
Gram Panchayat issued NOC on 1/8/22 & leave & licenses were
executed on 25/7/22, but the officer calculated the period from
4/1/23. 1 say that, for some Plants, the functioning period was
calculated from the issuance period of Gram Panchayat NOCs. I say
that, the company itself has admitted in the statement of Mr. Desali,
officer of the said Plant, that it has been functioning since
November 2022 as per the record submitted by Tashildar before

the Commission. If we calculate the functioning period from
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1/11/2022 to the closure date i.c 25/1/24, the violation period
goes to 458 days. 1 say that the officer stated in her Affidavit
false & fabricated data against the said plant, for the best reason
known to her. Annexing herewith the copy of the statement of

Mr. Desai submitted before the Human Rights Commission

marked as Exhibit “C”.

7. 1 say that, as per Affidavit details for Plant M/s. Suhana
Construction Company at Sr. No: 3 shows that the said Plant is
functioning from 31/3/23 & closed on 20/12/23, the violation
period was calculated 264 days. I say that, as per the Gram
Panchayat NOC dt: 31/3/23 & leave & licenses were executed on
18/1/2023, but the officer calculated the period from 31/3/23. 1
say that, the company itself has admitted in the statement of
Mr.Tausif, that the said Plant has been functioning since January,
2023 as per the record submitted by Tashildar before the
Commission, If we calculate the functioning period from 1/1/2023
to the closure date, i.c 20/12/23, the violation period goes to 353
days. I say that the officer producing manipulated data before this
Tribunal intentionally to save the E.C penalties against those
Plants. Annexing herewith the copy of the statement of Mr. Tausif

submitted before the Human Rights Commission marked as
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8. Isay that, as per Affidavit details for Plant M/s. Consol Ventures,
M/s. SKB Builders, M/s. A.K.Gupta are tallied as per the report
submitted by Tashildar before the Human Rights Commissions
& I was unable to tally the details of M/s. SOM Project & M/s.
Sarvodays Infra Projects (I) Pvt Ltd., as the data has not been

provided to the Commissions.

9. I say that, as per the provision of law for any construction, that
comes under Residential, Commercial or Industrial, the
permission is mandatory under the Unified Development
Control & Promotion Regulations for Maharashtra State
(UDCPR, 2020). | say that, the said RMC Plants come under
Industrial Structure i.e under Regulation 2.1.6 comes Temporary
Construction. I say that, no documents concerning to the said
permissions for the planning authority were collected by the
Tashildar during the inspection nor MPCB officer furnished with
the Affidavit to state that, the said RMC Plants are under
authorised construction and if those RMC Plants are functioning
without permissions of the Planning authority, then the whole
construction of the said Plants are illegal & even, if the Plant
possessing the Consent, it shall be treated as Nullity of Consent. 1

say that, as per the Notification the permissions from the Planning
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authorities are mandatory. Annexed herewith a copy of the Draft
Notification issued by the Maharashtra Pollution Control Board

marked as Exhibit “E” & a copy of the UDCPR, 2020 concern to

RMC Plant marked as Exhibit “F”.

10. I say that, it is also an admitted fact as per the report
submitted by Respondent No: 9 (MPCB), as per Annexure — II, on
page 37, 2 last para from bottom, that the patient of
Tuberculosis, Chronic Rhinitis, Bronchial Asthma, Chronic
Obstr’uctive Pulmonary Disease Dermatitis have been increased &
they would like to take help of Expert from ICMR & DMER, but till
date no efforts have been taken to do the same. It shows their
causal & negligent approach towards their duties & how much
authorities are concerned towards the health issues of
poor/gullible villagers. I say that, Expert opinion is not taken due

to their corrupt practice or obligations towards Polluters.

11.] say that, even today, the said RMC Plants are running by
violating the mandatory provisions of the Guideline issued by the
Maharashtra Pollution Control Board & also by flouting other
provisions of law & Regulations. I say that, this Hon’ble Tribunal

shall direct Respondent No: 9 to produce an Electricity Bill before
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the Tribunal so it will be very easy to calculate the correct violation

period for Environmental Compensation. :

12.1 say that, this Hon’ble Tribunal also direct Respondent No: 9 to
arrange a joint inspection of those RMC Plants along with the
Complainant, so the correct & true picture shall be brought before
the Tribunal for the interest of Natural Justice towards poor
villagers who are facing issues like Tuberculosis, Chronic Rhinitis,
Bronchial Asthma, Chronic Obstructive Pulmonary Disease

Dermatitis in the said vicinity.

13.I say that, from Commencement to completion, the process of
construction by Industry is regulated within the framework of law
& it includes other necessary/mandatory clearances from different
Departments. It is also to be balanced with the protection of the
environment. If the regulations are brazenly violated by the
industry, more often than not with the connivance of regulatory
authorities, then it strikes the very core of rural planning & it

directly results in increased harm to the environment.

14.1 say that, the officer by name Rutuja Bhalerao, Sub-Regional

officer Raigad, had filed the false Affidavit without verifying the
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documents which have been submitted by the Tahsildar before the
Commission & the said Affidavit was filed to mislead the Tribunal
by giving false & fabricated information for calculating
Environment Compensation. 1 say that, perjury has been
committed by the said officer, by filing false & fabricated Affidavit

before this Hon’ble Tribunal.

15.In view of the above circumstance, it shows that Respondent No:
9 (MPCB) took a very casual approach towards the Polluters in
calculating Environmental Compensation & it also shows that, the
authority failed to file a criminal prosecution against the polluters
for the best reason known to them & from the above it is very clear
that, the authority is showing more leniency towards polluters.
Hence, this Hon’ble Tribunal shall direct respondent No: 9
(MPCB) to file a criminal proceedings/case against the RMC
Plants along with the Directors/Partners/Owners of the said
RMCs and also to file a fresh Affidavit along with proper data &
documents for calculating Environment Compensation against the

Polluters.

S.J.Shelke.

e

(Complainant).

(¥ Scanned with OKEN Scanner



'\ \7\\)
\%‘)j?‘ é'ﬁ\'\ P‘U ! (

BILL OF SUPPLY FOR THE MONTH OF Dec 2023
000022« 378995
GSTIN: 27 AAECM2933K1Z8

Webslte : www.mahadliscom.in

Maharashtra State Electricity Distribution Co. Ltd.

m—

. HSN CODE: 27160000
PEN CIRCLE 1525 AUBAUG DIVISION : 542 ALIBAG-:137 1 - |
ConsumerNo.: 024250003257 =
B EPX
Consumer Name : PIYUSH RAJENDRA MAHULKAR Dﬂ':;' ::TT: gf—%g—' 138,880.00 -
’Adresss: G.N0.348, AT- KUNE, ALIBAG RAIGAD Kune |[[F PAID UPTO Ta-12-2023  [38,520.00
IF PAID AFTER 28-12-2023  [39,360.00
: Last Receipt No./Date 28-11-2023
VI- "5"‘ . X Last Month Payment fBT,%0.00
age: Pincode : 402203 cale/ Sector Medium Scale /Private
F . Sector
Emal'l 1D Actlvity : CEMEMT FACTORY ¥
Mobile No, : Q3riaixgy Meter No.: 076-06205995 Seasonal : N Toad Shed Ind :
. .\ Connected Load Urban/Rural Flag Express Feeder
Tariff: 6LTVBI g di70.00HP | R Flag: N
Contract Demand 40% of Con. Feeder Voltage K |
(KVA) : 159.00 Demand(KVA) : 63.60 (KV) : 11 LIS Indicator :
?m;t:loned load 170.00 HP
DTC: 4137578 gg(-]w:m-koms- Do 34-0064 py: 4137 PC: 00
LT Industry General . .
IDate of Connection : 01-01-2023 Category : above ZD%W GSTIN: a e
upply at: LT Elec. Duty 10 PAM
Pey Prev. Highest BIll
Prev. Highest (Mth) : Demand (KVA) :
ecurity Deposit Held 1 48,000.00 dil S.D. Demanded 00.00
Rs. : Y :
Bank G ~rantee Rs. : 0.00 S.D. Arrears Rs. 00.00
L LLING HISTORY CUSTCMER CARE Toll Free | |-
Bill Month | Consumption (Units) [ Bill Demand (KVA) Blg" ;;nsgunt i NO.
1,788 64141,952. . s)
b(l)(::‘: iggg 1,470 64038,604.55 191 4oy 1800-21 2-3435,
Sep 2023 1?374 24 igig-gg 1800-233-3435
ijug ggg 1:550 6439,013.75 [Fule & Procedure for Consumer Grievances Redressal
Jun 2023 2.797) 64[54,531.10 is available at \www.mahadiscom.in>consumer
aa0ma 4358 64148,885.74 portal>CGRF Instead of Printed bill , register for E-+ 1l |
Aa/ 2023, 2,217 64/46,102.25 and avail Rs. 19 per bill as a “Go-green “ discount.r-ar
LA 2023 2733 53147,420.87 registration vls.It at www.mahadiscom.in->consumer
hig:t; P 3 ST 4681 ] portal->Quick iccess->Go-green request
For rﬁaking Energy BIll Payment through RTGS/NEFT mode, use following detalls
. Beneficlary Name: MSEDCL .
« Beneficlary Account Number:MSEDCL01024250003257
« [FS Code: SBINOOOBI6S
. Mame of Bank’ STATE BANK OF INDIA .
. Name of Branch: IFB BKC
« Bill Amount:38,880.00 !
Disclalmer: Please use above bank detalls only for payment agplnst consumer number meritloned In beneficlary account number,
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MAHARASHTRA POLLUTION CONTROL BOARD, MUMBAI
The Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC Plant
in the State of Maharashtra

NOTIFICATION

No. MPCB/AS(T)/TB/B-4363.—In exercise of the powers conferred under sub-section (1) of
section 54 read with clause (z) of sub-gection (2) of the said section and sub-section (1) Sub clause
(b) & (h) of section 17 of the Air (Prevention & Control of Pollution) Act, 1981 & Sub Scction (1),
Sub Clause (n) and (0) of 17 of the Water (Prevention & Control of Pollution) Act, 1974, the State
Govt. after consultation with the Maharashtra Pollution Control Board hereby notifies the
Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC’s in the state of
Maharashtra, the Environmental norms to be imposed on RMCs for additional control measures
to be imposed to abate/mitigate pollution, to protect public health in the surrounding areas.

DEFINITION :

(1) Ready Mix Concrete (RMC) : Ready-mix concrete is concrete that is manufactured in a

factory or batching plant, according to a set recipe, and then delivered to a work site, by
truck mounted in-transit mixers.

(ii) Commercial Plant : A concrete batching plant set up for the purpose of supply of RMC to
customers who require this for their construction.

(iii) Captive Plant : A Concrete Batching Plant which has been set up by RMC manufacturer
or contractor or any other for the sole purpose to supply RMCto a dedicated project site.

Al APPLICABILITY -

(i) The RMC Plants are covered under the consent management regime of the Maharashtra
Pollution Control Board.

(i) The permissions / grant of NOC shall be issued by the concerned local body/appropriate
planning authority.

B. SITTING CRITERIA-
The following sitting criteria shall be considered for establishment of RMC Plant.

1. For commercial plant a buffer zone of approximately 100 m distance from human
habitation of 1000 souls or more and major road (National/ State Highway, MDRs, main
roads in city areas) shall be maintained.

2. For captive plant for the specific project, the location of RMC can be inside the project
premises.

3. Commercial RMC plant should not be located within 200 m from schools, colleges,
hospitals and courts.

4. The project proponent should comply with other locational statutory requirements in

force such as DC Rules etc., while obtaining Consent to Establish from the Maharashtra
Pollution Control Board.

C. ENVIRONMENTAL ASSESSMENT :
The following factors shall be taken into consideration for environmental assessment,

(i) The Material handled viz. sand, aggregates, fly agh, cement and additives and their Storage
arrangements along with capacity shall be specified.

(ii) To carry out meteorological study specifically wind directions and accordingly prepare
plan to control of fugitive emissions / dust particles and suppression system.
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Pollution control measures:
Air Pollution Control :
In-house measures ;
All material transfer points should be covered.
2. The dust containment system shall be provided incorporating either of the following

« Barricading all around the periphery of the plot boundary with height of minimum 20
feet or 5 feet above free fall air emission area, whichever is higher with appropriate
material. Same may extend above with netlon clothing whenever required.

e Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

« Tree plantation along the periphery inside boundary of the RMC premises having

minimum width of 5 meters, on all sides. The foliage of the trees shall adequately cover
area up to about 20m height.

Internal work area shall be, cement concreted/Asphalted.

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out, with industrial vacuum cleaner.

5. Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

Raw material storage & handling;

1. Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.

2. Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical
closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust collection system to be installed to avoid secondary fugitive emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag house, so as to limit dust
emissions.

Storage area of sand & aggregate shall be equipped with roof top water sprinkler system.
The operation of the plant shall be interlocked with air pollution control devices.

8. Alternative power supply system, should cover both the production and Air pollution
control system.

The unit shall monitor ambient air quality at the plot boundary and meet the following
ambient air quality standards (24 hours Average)

Particulate Matter PM 10 Not to Exceed 100 pg/md
Particulate Matter PM 2.5 Not to Exceed 60  pg/m?d

(@) Commercial plants shall install continuous ambient air quality monitoring station
(CAAQMS) within the premises.

(b) Captive plant shall carry out ambient air quality monitoring twice in a week for 24
hours.
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(h)  Wator pollution control mensuroes;

l "n. .
(n | Ifnlulmm,u wn'Lm rencerated from the sources like Batching Plant washing, Transit Mixer 4
‘;“.": ing, an'ncln Lyro w:,m'hin;; and floor washing area shall be (mllecwzl through well
( (Amgnmll drainago system in o collection tank and the samo shall be treated by providing
comprehensive treatment system oy ig P ; ] i
Bitonsl Lot ystem an s warranted to meet the disposal standards
- Standards of the treated effluent Quality “'
SI‘..N(), anmutnr Concentration Limits
@ (3) (4)
1 pH Between 5.5 t0 9.0
2 0il & Grease Not to exceed 10 mg/l
3 Suspended Solids Not to exceed 100 mg/l
4 BOD-3 days Not to exceed 30 mg/l.
) CcOoD Not to exceed 150 mg/l.
6 ’W'I‘DS Not to exceed 2100 mg/l

(I1)  The tr:c:nr:d effluent shall be reused in the process, water sprinkling system or gardening /
plantation only. There should not any discharge of effluent from the plant.

(c) Noise pollution Control Measures :

Ready mix concrete industry shall comply with the provisions under the Noise pollution
(Regulation and Control) Rule 2000, to control Noige Pollution.

(d)  Solid waste treatment and disposal ;

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC shall
cither be reused through recovery unit/ Reclaiming system OR disposed off at a designated
approved site by local body, for debris / construction waste.

E. The_ following conditions gshall be incorporated in the consent :

L The authority shall provide adequate water treatment and disposal facility for generated
effluent from their activity .They shall comply with provisions under the Water (Prevention
and Control of Pollution) Act, 1974.

2. The authority shall provide adequate Air pollution control arrangement at the source.
They shall comply with the provisions under the Air (Prevention and Control of Pollution)
Act, 1981 and conditions prescribed.

3. The remediation and restoration measure shall be taken by the project proponent in case
of any environmental pollution in the surrounding area due to emission/effluent in excess
of the standards being discharged/emitted in to the environment and violation of consent
conditions and thereby causing environmental pollution.

Miscellancous :

1. The RMC plants where the norms are not followed and the technology is old (Star type)
shall be discurded within 1 year. Existing RMC plant shall implement the suggested
guidelines within a year. The renewal of Maharashtra Pollution Control Board’s consent
ghall be considered only after implementation of new guidelines. The RMC’s having valid
consont of Maharashtra Pollution Control Board shall amend their consent in compliance

with guideline within o year.

]
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2. Operation of RMC plant shall be in day time only. However in notified MIDC area, notified
industrial parks, outside corporation area timing are not applicable. The Day time shall
mean from 6 a.m. to 10 p.m.

3. The Maharashtra Pollution Control Board may make the standards stringent for the RMC
/ batching plants.

4. Urban local bodies/ special planning authority can locate all such RMC plants in cluster.

This notification is issued with the approval of Hon’ble Chairman of the Board.

Dr. P. ANBALAGAN,
dated 7th November 2016. IAS, Member Secretary.

GANNATH GOSAVL, P ED
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UDCPR-2020
CHAPTER -2
DEVELOPMENT PERMISSIONAND COMMENCEMENT
CERTIFICATE
2.1 PERMISSION FROM THE PLANNING AUTHORITY IS MANDATORY .
2.1.1 Necessity of Obtaining Permission: No person shall carry out any development Work mc]udmg

development of land by laying out into suitable plots or amalgamation of plots or development of
any land as group housing scheme or to erect, re-erect or make alterations or demolish any
building or cause the same to be done without first obtaining a separate building permit /
development permission/ commencement certificate for each such development work/ building
from the Authority. As stipulated in section 18/46 of the Maharashtra Regional and Town
Planning Act, 1966, no such permission shall be in contravention of the Regional Plan,
Development Plan proposals as the case may be.

2.1.2 Permission Not Necessary -No such permission shall be necessary for:-
1) carrying out of works in compliance with any order or direction made by any Authority
under any law for the time being in force.

ii)  carrying out of works by any Authority in exercise of its powers under any law for the time
being in force.

iii) the excavation (including excavation of wells) made in the ordinary course of agricultural
operation.

iv)  the construction of a road intended to give access to land solely for agricultural purpose.

v) normal use of land which has been used temporarily for other purposes like marriage
pandals or for festive occasions etc. on private land,

vi) provision of safety grills to window/ventilator,

vii) distribution/receiving substation of the electric supply company.

installation of solar panels having base of solar panel at height upto 1.8m. from terrace,
ensuring structural stability from the Licensed Structural Engineer.

providing internal lightweight partitions/cabins in the commercial building/ establishment
with certificate of structural stability from the Licensed Structural Engineer.

x)  temporary structures for godowns/storage of construction materials within the site.

temporary site offices, sample flats and watchman chowkys within the site only during the

Xi
: phase of construction of the main building.
xii) temporary structures for storage of machinery before installation for factories in industrial
lands within the site.
xiii) labour camps for construction sites, provided adequate water supply and sanitation facilities
are provided and safety is ensured,
xiv) construction of temporary sets for film / TV serial / advertisement shooting and like

activities for a period not more than one year, subject to intimation to the authority.

xv) building on plot area upto 150 sq.mt. (low risk category) and on plot arca more than
150sq.mts. upto 300 sq.mt.(moderate risk category) subject to compliance as per
APPENDIX K.
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Mctro and Mono stations (underground and eclevated), Viaduct and tunncl, Ventilation
Shaft, Entry/ Exit Blocks, Passages, Underground passage to Station box, Lifts, Staircases,
Escalators, Transit accommodation / Guest rooms, Metro Stations/ Depots on property
owned by it in all Use Zones, Air Handling Unit, Fire staircase, Fire lift and fire passages,
Refuge area, thereto."

J)  Facilities & services such as Roads, Water Supply, Sewerage, Storm Water Disposal and
any other essential public services carried out by State/ Central Government or its
undertakings / Bodies or the Local Bodies including: -

(a)  maintenance or improvement of highway, road or public street, being works carried
out on land within the boundaries of such highway, road or public street; or

(b)  inspecting, repairing or renewing any drains, sewers mains, pipes including gas
pipes, telephone and electric cables, or other apparatus including the breaking open
of any street, or other land for the purpose.

Provided that the concerned authority shall inform the Planning Authority in writing at the
earliest and pay the necessary restoration charges to the Planning Authority within a month. The
restoration charges shall not be more than the expenditure to be incurred by the Authority to
restore the road etc. along with supervision charges, if any.

All such constructions shall, however, conform to the prescribed requirements for the provision
of essential services, water supply connections, drains, etc. to the satisfaction of the Authority.

Constructions Not Covered under the Operational Constructions

The following constructions of the Government Departments do not come under the purview of
operational construction for the purpose of exemption. In such cases intimation to the authority as
mentioned in above regulation shall be necessary.

a)  New residential building (other than gate lodges, quarters for limited essential operational
staff and the like), roads and drains in railway colonies, hospitals, clubs, institutes and
schools in case of railways;

b) A new building, new construction or new installation or any extension thereof, in case of
any other services other than those mentioned in these regulations.
Temporary Constructions

Permission shall be necessary for carrying out temporary construction. The Authority may grant
permission for temporary construction for a period not exceeding six months at a time and in the
aggregate not exceeding a period of one year. Such permission may be given by him for the
construction of the following, viz.:-

(i)  Structures for protection from the rain or covering of the terraces during monsoon only.
(i)  Pandals for fairs, ceremonies, religious functions, etc. on public land.

(iii) Structures of exhibitions/ circuses etc.

(iv) Structures for ancillary works for quarrying operations in conforming zones.

(v) Government milk booths, telephone booths, MAFFCO stall and ATM Centres.

(vi) Transit accommodation for persons to be rehabilitated in a new construction.

(vii) Structures for educational and medical facilities within the site of the proposed building
during the phase of planning and constructing the said permanent buildings.

(viii) Ready mix concrele plant.
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Provided that, necessary documents along with necessary scrutiny fees shall be submitted by the

applicant along with the application for temporary construction.

Provided that, temporary constructions for structures etc. mentioned at (vi), (vii) and (viii) may
be permitted to be continued temporarily by the Authority, but in any case not beyond
completion of construction of the main structure or building and that, structure in (iv) and (v)
may be continued on annual renewal basis by the Authority beyond a period of one year.

%
|
Provided further that approval of the Chief Fire Officer of the authority shall be obtained, !

wherever necessary. |
2.1.7 Repairs to Building

The permission shall not be required for the following types of repairs to existing authorised
building, which do not amount to additions or alternations. Only intimation to the Authority by
the owner alongwith the certificate of licensed personnel shall be given.

1) Changing of doors and windows in the same position.
ii) Strengthening of existing walls, existing roof in the same position.
iil) Any other items similar to above.

2.2 PROCEDURE FOR OBTAINING DEVELOPMENT PERMISSION/BUILDI'NGF
PERMISSION/COMMENCEMENT CERTIFICATE : ! 1 |

2.2.1 Notice/ Application

Every person who intends to carry out development or redevelopment, erect or re-erect or make
alterations in any place in a building or demolish any building, shall give notice/ application in
writing, through registered Architect, Town Planner or Licensed Engineer / Supervisor, to the
Authority of his said intention in the prescribed form (See Appendix Al or A2). It will be
mandatory to submit complete information in the form accompanied with Appendix A-1 and A-
2. Such notice shall be accompanied by the payment receipt of required scrutiny fee and any
other fee/ charges prescribed by the Authority from time to time and the plans and statements in
sufficient copies (See Regulation No. 2.2.2), and as per the requirements under Regulation
No.2.2.2 to 2.2.0ne set of plans shall be retained in the office of the Authority for record after the
issue of permission or refusal. The plans may be submitted in electronic form as may be specified
by the Authority from time to time. The Authority may set a date afier which all submissions,
approvals and communication in regard to development permission shall be online.

222 Information Accompanying Notice/ Application

The Notice/Application shall be accompanied with the ownership title, key (location) plan, site
plan, sub-division layout plan/ building plan, plans for services, specifications and certificate of
supervision elc., as prescribed in these regulations. Ordinarily four copies of plans and statements
shall be made available along with the notice; however, the number of such copies required shall
be as decided by the Authority.

2.23 Ownership title and area

Every application for development permission and commencement certificate shall be
accompanied by the following documents for verifying the ownership and area etc. of the land -

i) Latest7/12 extracts or property register card of a date not earlier than six months prior to the
date of submission of development proposal, power of attorney, wherever applicable or
attested copy of lease deed of the concerned lessor authority, enabling ownership of the
document. In case of Ulhasnagar, conveyance deed and/ or sanad issued by the Revenue
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